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Sfiit, ,. Usha Devil
W/o Chandresh Kumar
3363, Hansapuri,
Gali No. 243
Tri Naqar ,,

Delhi 35.

(By Advocate5 Mrs Rani Chhabra)
Versus

,ADPlican t

1 Union of India
throuah its Secretary, ̂ .
Mirnstry of Communication,
Depar trnen t of Telecommunicalion,
Sanchar Bhawan,
Mew Deliii-

Chief General Manager (Telecona
Depar tmen t of Telecoi\i,
Haryana Circle, icpnni
Oist., Ambala (Haryana)

Asst. General Manager (Admini-j'ti a.■...ioiu
Office of C.G.M (Telecom)
Haryana Circle,
Dist,, Ambala- 1 33001 -

Di visional -Engineer ( Administratioii)
Office of Telecom District Manager ,
Rohtak (Haryana)

Sub Divisional Officer-
De p t. of T e1ecom
Charkhi-Dadri (Haryana)

(By Advooa te Sh r i Ga je n der G i r i
.Respondents

ORDER (Oral)

Honlfele Shrl K^.._.EuthukM®ar..^ MMafeer U1

AoDlicant seeks compassionate appointment m
place of her husband who had suffered pci ri,<....n-..ii.
blindness on accoant of brain tumor and operation
thereon- During arguments learned counsel for .tne
applicant states that she is not pressing the other
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relief for compensation as she is awai e Ltiat
■^nrovxsion for adiudicatlon of worfmens compensation

this Tribunal. Accordingly she withdraws tin., ptavci .
reaards her case for oompassionate appointment U is

seen that the admitted position Is that the applicant s
the

\
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husbaru'J was a Temporary ttatus Mazdoor under

. rm ts w e f 1 1 .2.85 and he was discharged fromrespondents w.e. i .

duties on 3.9.91 conseciuent to the permanent physical
disability he had suffered. Respondents- claim is that
in terms of the departmental Notification dated 7.5.91
It IS only in the case of temporary status casual
mazdoors who die In harness leaving behind their family
In indigent condition, the wife of such deceased ooulJ
be considered for casual employment in relaxation
ban imposed. This should also be subject to the
condition that none in the family was employed otherwise
and the Casual Labourer so appointed will be eligible
for conferment of temporary status and regularlsation
against group-D- posts as per Casual Labourers.- Grant
of temporary status and regularlsation scheme. It is
stated that since In the instant case aoplicant s
husband was Temporary Status Mazdoor and has been
dischar ged from service or: medical gi ourid... he w..
eligible for compassionate appointment.

2. Learned counsel for the applicant .submits
that it is a case where the applicant's husband worked
with the respondents almost for . 10 years and he
sustained some internal iniuries in his head while on
duty. He had not been given any compensation bv the
department nor was he aiven any proper medical treatment
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„ ,3 a,SO ave.red t„at t,,e applicant s faaiiv i
,,.on and department sPonid tatein indlaent condition

lenient view of this matter.

.  . 1 fnr the resDondents
3^ Lea.rned courr.;.iei

,r-f as per the standing instructions,nowever submits that „pointment
n,e applicant has no case for compassionate , r ^

,  as a Casual Employment, i-■i. ©n CiS ci--
or even the oiiyad

.  - iv Ui the case where a temporay status u.aranteu .only _ f-oir family if
.azdoorsdie in harness leaving behxn< -u.. •

- -irJinn that there may1- ro-mdition. While coneeuing tnatindigent oondiiion. on

3Cme hardship ih this case, the existing
this sub-iect do hot permit ahV relaxatioh m t. e i

I have heard the learned counsel for the
parties and'nave perused tne materials on record. It is
true' that in terms of the standing instructions there
aav be no provision for compassionate ^
applicant's husband had completed 9 year s oi -
before becoming madicailv invalidated. Ordinarily. ne

,  pMaible for reaularisation as a i eua a.would have been eligible to,
a  V. n no^t after completion of 10 years of service.6rOUp-D pO.:>L cil

the extraordinary oircumstanoes of this
f  n-.. of this application with a direction tocacfh I dispose or cni^>

^  r-nnsider the case of the applicantthe respondents to considei
•• r-iCiiiel Mazdoor subject to i ier

for re-engagernen t as a ..vu
diinih'ie in accordance with Rule---.being found otherwise eligible

Mo costs..
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